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(15) JERC-14/2010., dated the 6" June, 2024, publishing the Joint Electricity
Regulatory Commission for the State of Goa & Union Territories (Procurement
of Renewable Energy) (Fifth Amendment), Regulations 2024.

(16) 19/20/2015-JERC/1680-, dated the 12" June, 2024, publishing the Joint
Electricity Regulatory Commission for the State of Goa and Union Territories
(Standard of Performance for Distribution Licensees) (First Amendment)
Regulations, 2024.

(17) L-1/268/2022/CERC., dated the 1% July, 2024, publishing the Central
Electricity Regulatory Commission (Terms and Conditions of Tariff)
Regulations, 2024.

[Placed in Library. For (1) to (17) SeeNo. L. T. 384/18/24]

C. A copy (in English and Hindi) of the Ministry of Power Notification No. L-
1/261/2021/CERC., dated the 12" July, 2024, notifying the commencement of the
Central Electricity Regulatory Commission (Connectivity and General Network Access
to the inter-State Transmission System) (Second Amendment) Regulations, 2024
with effect from 15.07.2024.

[Placed in Library. SeeNo. L. T. 385/18/24]

RULINGS BY THE CHAIR
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[RAJYA SABHA]

MR. CHAIRMAN: Would you take your seat? ...(Interruptions)... Would you take
your seat? ...(Interruptions)...

ot o g ), T foran 21 ... (aem ).
Nt QU : T RT BRI E?  ...(FAIH)...

ot Ao R1g: W), saTs/Ice & ...(aHTH). .

Nt qumafe: "= R, ...(FdYT)...  Sanjay, | am dealing with your
communication.

oY dor fig: R, MU g FHB1 A1 (S ..(aem). .

it |Tafer: § a9 < Y87 §1 319 U IR byl § o1 BT E1 3179 #_1 91 ! &1 o
gAY IFF 918 3T ARl DI B HE 8, d BIRYII M JHAQl I3 A
fafraora Rig STt &1 T 931 AT 81 U8l I U801 BIFTT wilST | | expect Members
to show decorum. Please. $78I- 4! I8 U a7 2 el 238 (2) & dad| Hifdh A
D1 AT FRIATIAR BIT & 3R g78l1 ISR & & o, | want to avail right to
reply.” 3TUHT TBT 87 $78I 399 <1 3R I91T 2| 37T ISl MR & fob A==
S FH] S 7 IH FHI D Il DI, S A [Fgorg (g SS9 Uid & &
#2301 8, o1 Rravrst g g™ S 4 I8 gb &1 $7814 GOx YR I8 B8l & b,
‘loan waiver scheme for farmers’ in H&J UQ9T| S8 1 3?1%5 IR ¥ fewoft &) a1
fefresra R Sft, I 59 QR U3 1 & ¥ S & U SR sl & SRR 4
& N H I8l R U8 wfer <dl g f& under Rule 238 (i), there is no right of reply.
...(Interruptions)... Will you please sit down? No, sorry. 34 Udh IR 5 SISV |
rule, there is no right to reply under Rule 238 (ii). If a member feels aggrieved, he has

to take recourse to the rule in a different format, | am putting it on record, not
according to this. Number two, | have received another communication today in
relation to the address being imparted by the hon. Minister of Agriculture and Farmers
Welfare. This communication is, again, from Shri Digvijaya Singh, Shri Sanjay Singh
and Shri Randeep Surjewala. Their assertion in this communication is that 'hon.
Agriculture Minister has named the undersigned and cast aspersions indicating facts
in the course of Discussion on the Department of Agriculture; please grant us an
opportunity under Rule 238'. So, three distinguished hon. Members, who are very
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senior Members of the House, want to invoke Rule 238 to seek an opportunity to
reflect in the matter. Hon. Members, | have given careful, thoughtful consideration.
Hon. Members do have a right if another Member or a Minister casts aspersions or
makes a statement that may not be factually correct in the assessment of the hon.
Members. There is a mechanism and the hon. Members need to avail that
mechanism. As and when the hon. Members will avail that mechanism, | will consider
it and take all actions in accordance with law. | am extremely serious and conscious
that any statement made in the House by a Minister or a Member has to be factually
sanctified. And if anyone is aggrieved, please take recourse to rules. These two
communications seek to avail Rule 238 for this purpose. | am afraid, they have
invoked the wrong rule. Thank you. Shri Derek O'Brien, to raise a Discussion on the
Working of the Ministry ...(Interruptions)... Nothing will go in record.
...(Interruptions)... Take recourse to rules. ...(Interruptions)... Please take
recourse to rules.

it dorg g

i |uTafa - o SN, U IR 93Ul .(aadm). . Nothing is going on record. Ud
EIN ﬁ%ﬁ’l You are a Member in this House for the second term. | would strongly
suggest and urge you to please go through the rules and procedure. When a Minister
makes a reply, he is making a reply. If you are not satisfied with the reply, there can't
be question-answer wrestling here. el 81 ghdTl L(AIYT)... Take recourse to
rules. Now, Shri Derek O'Brien. It is a very important Ministry, Derek. And we have a
distinguished Member to initiate the Discussion on the Working of the Ministry of New
and Renewable Energy.

DISCUSSION ON THE WORKING OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY

SHRI DEREK O'BRIEN (West Bengal): Sir, we will be a constructive Opposition, and
initiate this Discussion on New and Renewable Energy. All the Ministries are
important. But on this one in particular, what we do today, say today and act on
today will have an effect on our children's children. We will offer some constructive

" Not recorded.
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